
CENTRAL ADt:IN1STRAT1VE TRIBUNAL 
ALLAYABAD BENCH : ALLAHABAD 

ORIGU~AL APPLICATIQ.J' No.660/2000 

Iv'ON"D Y, THIS THE 2 9I H D Y OF AP IL, 2002 

HQ\J 'BLE MR. c. S. CHADHA •• NIE VBE_ (A) 

HON 1BLE NR. A.K. BHATNIGAR •• .M.EJVlBER (J) 

Phool Chandra, 
s/o Sri Sarjoo Prasad, 
R/o Vil~age Nol1ri Ka Pura, 
Post Saiyed Sarawan, 
District Kaushan, Allahabad. • •• Applicant 

(By Advocate Shri S .I<. Srivastava) 

versus 

1. l.hion of India, through 
the Commanding Officer, 29 Wing, 
Ahr Force Station, Bamrauli, 
Allahabad. 

2. The In-char~ CJff icer, 
Civil Administration, 
29 Wing, Air force station, 
Bamrauli, Allahabad. 

3. The Employment Officer, 
Errployrrent Off ice, · 
Allahabad. · 

4. Shri Rakesh Kumar Nishad, 
s/o Sri Bhud I.eu Lal. 

5. Sri Surendra Narain Mishra, 
s70 Shri Anoj Narain Mishra. 

6. Shri Rajendra Kumar, 
s/o Sri Chh ote y Lal. 

7. Shri Ajay Kumar, 
s/o Sri Lalj L, 

8. Shiv Karan Singh, 
s/o NBhadev Patel. 
(R-4 to 8 re sidina at 
c/o 29 Wing, AirJForce 
Bamrauli~ Allahabad.) 

station, . . . Respondents 

{By Pdvocates Shri R.C. Joshi/ 
Maijoj Kumar). 

r- ,_ .... ~ 
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Hon 'ble Mr:'-~C1S. Chad ha. ~~er (A): 

Th? applicant· has claimed that he was called for 
I 

interview for the post of Anti-Malaria Las~ar (seasonal) 

on 18.4.2COO for the session starting on 1.6.2000 to 

30.ll.2000. ~ claims that be was selected but not duly 

appointed. ~ has therefore, sought the re rredy: of being 

appointed to the said post and the orders appointing others 

dated 6 .• 6.2000 to be quashed. 

2. In their reply, the respondents have stated that 

names of 100 candidates including the applicant were 

sponsored by the Employment Exchange. But, only nine 

candidates reported on 17.4.2000. They \.\ere asked to 

report for interview on 18.4.2000 with their certificates 

and testimonials) but only two candidates including th? 
applicant appeared. Therefore, due to lack of a sufficient 

number of candidates, the test and interview ~re not held 

and the Employrre nt Exchange was asked to again sponsor 
~ 

names. The ~ l..SpfJnsored a second tine were again asked 

to attend interview on 29.5.2000. But, the applicant did 

not turn up for the interview.'~ claims that he had been 

selected vide Annexure-3 which is a requisition to the 

Ernp Loyrre rrt Exchange which states that tbe only fit candidate 

was the applicant.# The counsel for the respondent states 

that what was intended to be indicated to the Errployrrent 

Exchange was that 00 was the only eligible person and in 

view of shortage of total number of candidates appearing 
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for the s e Lec t Lon , the applicant could not have been 

considered to have passed the test. Since he did not 

appear for the 2nd test held in Ivt3y, 2000, he could not 

be appointed. 

3. In view of the clarification furnished by the respon- 

dents, which we have no reason to disbelieve, the 0.A. 

has no merits. Too applicant was found to be the only 

eligible candidate and therefore the Employment Exchange 
0~ 

was asked to send more narrs s and O.n the 2nd 11fJ41, he d :id 

not appear at all. In view of his not being selected at 

all, he has no ground for any re lief. The O.A. is rejected. 

No order as to costs. 

4. The interim order automatically stands vacated. 

V 
IviENB ER (J ) MEMBER {A) 

»>: 
psp., 


